
CENTRAL ADMINISTRATIVE TRIBUNAI
PRINCIPAL BENCH
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New Delhi , this 8th day of December.1998.

HON'BLE MR. JUSTICE K.M. AGARWAL, CHAIRMAN
HON'BLE MR. K. MUTHUKUMAR,MEMBER(A)

K I shore Singh
Ex. Asstt. Station Master
Nor thern Ra i I way

Delhi- Shahdara

R/o V i I I . Ha j i pur
P.O. Hathras

D ! s t . A I i garh.

By Advocate: Shri B.S. Mainee

.  . App i i cant

versus

1 . Shr i S.P. Mehta

General Manager

Nor thern Ra i I way
Baroda House

New DeIh i .

2. Shri K.K. Chaudhary
Divisional Rai lway Manager
Nor t hern Ra i I way

State Entry Road
New DeIh i .

By Advocate: Shri R.L. Dhawan

Respondents

R P E R Coral)

HON'BLE MR. JUSTICE K.M. AGARWAL,CHAIRMAN

The learned counsel for the respondents

submitted that the direct ions of the Tribunal have

been compl ied with by the respondents. The learned

counsel for the appl icant does^ not dispute the

correctness of this statement.



0
Under the 'circumstances. this C.P. is

dismissed as having become infructuous. Rule nisi be

d i scharged.

(K.M. Agarwa1 )
Cha i rman

(K. M .ft hukumar )
Member CA)

t'


